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RE. QUESTION OF PRIVILEGE

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTEsS AND

SCHEDULED TRIBES
TWENTY-SEVENTH REPORT

SHRI D. BASUMATAR]I (Kokra-
jhar);: 1 beg to present the Twenty-
seventh Report of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes on the Ministry of
Finance (Department of Banking)—
Reservations for, and Employment of,
Scheduled Castes and Scheduled
Tribes in the Reserve Bank of India
and its Associate Institutions.

1203 hrs.
RE: QUESTION OF PRIVILEGE

DroLAY IN LAYING ON THE TABLE REpPORT
oN BHAKHGAVA COMMISSION ON NATION-
ALISATION OF SUGAR INDUSTRY

MR SPEAKER: Now, Shri L. N.
Michra to make a statement.

SHRI DINEN BHATTACHARYYA
(Scrampore): We have not received
the copy of the statement.

" MR. SPEAKER: It comes only fo
the Speaker.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): After the
question of striking railwaymen was
raised in the House. ..

PROF. MADHU DANDAVATE
(Rajapur): At what gtage are you
allowing privilege motions? I have
been standing right from the time be-
Tore you had called the hon. Minister.

MR. SPEAKER: What privilege?

PROF. MADHU DANDAVATE: I
have already given notice of g privi-

- lege motion. As far as the Bhargava
i l':‘omrrusdon', report on pationalisa-
tion is concerned, it had been submit-
ted to the Government on the 15th
May, 1978. On the 16th May, the for-
mer Agriculture Minister, Shri F. A.
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Ahmed had admitteq that only the
previous day, that is, the 15th May,
1973, he had received the report of
the commission on nationalisation of
the sugar industry. According to
gection 3(4) of the Commission of
Inquiry Act, 1953, the appropriate
Government shal]l cause t0 be laid be-
.ore the House of the people or as the
case may be, the Legislative Assem-
bly of the State, the report, if any,
on the ingquiry made by the commis-
sion under sub-section (1) together
with a memorandum of the action
taken thereon within a period of six
months of the submission of the report
by the commission to the appropriate
Government.

So, though the Report was submit-
ted on 15th May 1973 and it has ap-
peared in the press that almost all the
members of the Commitiee had ex-
pressed themselves in favour either of
creating a Sugar Authority or natio-
nalisation of the sugar industry, be-
cause of the pressure of these recom-
mendations deliberately the reports
are being withheld from this House.

I am bound to point out as a prece-
dent that you were kind enough to
admit another motion submitted by
me in connection with a breach com-
mitted by the Minister of Law, Justice
and Company Affairs when as re-
quired by section 62 of the MRTP
Act, he had faileq to submit any re-
ports of the MRTP Commission. On
that occasion, Shri Gokhale tame be-
fore the House and tendered an un-
qualified apology. Then I myself said
that since he has given an unqualified
apology with an assurance that as
required by section 62 of the MRTP
Act hence forward all the reporfs
would be submitted, I did not press
my privilege motion.

Shri Ahmed is no more the Food
Minister. But when he was the Food
Minister, he had said before this
House on 16th May 1973 that ‘yester-
day the Report was submitted’. So
many months have elapsed. Not only
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has the Report not been presented to
us but no memorandum regarding ac-
tion taken has been given to us. We
very much suspect that because the
recommendations are against the
sugar magnates, probably due to some
obligation to them Government wants
to skid back and prevent the House
from knowing about these official
reports.

This is a clear breach of the provi~
sions. This is a breach of privilege of
the House and, therefore, I suggest
that I should be permitted to move
a privilege motion against the Minis-
ter.
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SHRI MADHU LIMYE (Banka):
On a point of order.

MR. SPEAKER: 1 passed over the
formal business because you had
given two motions, one under 377 and
the other as a privilege motion.

PROF, MADHU DANDAVATE: I
did not give it under 377. I will not
commit that mistake. It js a clear
breach of privilege. Pandeyji has
done it because he ig feeling embar-
rassed since he belongs to the ruling
party. Though our sentiments are
the same, because he is on the other
side, he does not want to embarrass
Government.
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W OHRI T AN & I TR
g & | W W9 QW W &7 A1 SE

g8 Frevgar | & ok W ar fe A
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s$HR] S. M. BANERJEE (Kanpur):
1 support the privilege motion tabled
by Prof. Dandavate. Although I
agiee with the sentiments expressed
by Shri N. N. Pandey, this 1s a clear
case of prvilege. All the Chiel NMuns-
ters of U P, whether 1t 13 Mr, Kamla-
pat1 Tripathi or Shri Bahuguna, have
been tellng in the State Assembly
that we cannot nationalise the sugar
{actonies unless the report 18 subimt-
ted and the Centre has considered it.
1 agree with Prof. Dandavate that
this 15 being shelved and not laid on
tne Table because of the tremendous
pressure of the sugar magnates from
UFP and Bihar, Mr. Maurya said the
other day that the Government will
take some time to consider the Bhar-
pava Commission’s report and the re-
puil cannot be placed on the Table
without the memorandum. Now it is
more than a year since the report was
submitted in May 1873. All of us
have been crying hoarse here that the
report should be laid on the Table.
You should direct the Government to
lay the report on the Table imme-
diately and also allow this privilege
motion against the present Food
Minister, Shri C. Subramanjam, who
should face the music. Unless you
assert yourself as the Speaker, this
report will never gee the light of
day because the entire finances of the
Congress Party for the elections come
from the sugar magnates. 1 gubmit
that you should direct the Govern-
ment to lay this report on the Table
and algo allow this privilege motion
under rule 227, because we want to
cxnose this Government to the hilt
and prove that their policy of socia-
lism ig only on paper.

Privilege
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MR. SPEAKER When was 1t re-
ceived by the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B P. MAURYA): On the 27th
September. Six months are not over.

sreqw wfYew : TAH UF WH Fr ver
¥ ot A% A AT w oAz Ay
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w fadft ft 1 S s & or Awm
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SHRI B. P. MAURYA; The six
months period is not over yet, It will
be over on the 28th.

MR. SPEAKER: When was the
final report submitted to the Govern-
ment?

SHRI B. P. MAURYA: On the
27th September of this year, Six
months period is not over. I am not
sure of the month. It may be Feb-
ruary.

weus w¥AL . TITE 2 NE v

i

Give me the date If you are not
sure, you may give it later on today
or by tomorrow. You have to state
the date on which this report was
submitted. Because, the date you
mention is yet to come.

SHRI B. P. MAURYA: On the 27th
February 1974.

PROF. MADHU DANDAVATE:
Sir, one submission regarding facts.
Shri Ahmed in this very House on the
16th May,—you can check up from
the proceedings—had already stated
that the Bhargava Commission Report
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on nationalisation has been submitted
on the 15th. Last time your ruling
was regarding the MRTP Report.
There is no question of a final report;
whether it is an administrative report
or any other report, every report has
to come beforc us. That wag your
ruling. That was also the advice
given by the Attorney-General. Sir,
you are not listening to me.

weow Wt ¢ ¥3 3w ® @z
qer ¥ fs tRfr e sa o€ & o'
WEAT A WE T F wAr qma
#r wfex ofr 2aar T £ AR fer
o X AT FE |

PROF, MADHU DANDAVATE:
One submussion regarding this point.
I am quoting a precedent in this
House,

MR. SPEAKER:
precedent. Please send
giving the date.

SHRI S. M. BANERJEE: Sir,
Please announce it in  the House.
Otherwise, they will come and talk
with you in the chamber.

wreaw W @ A oIw & et
greq | oy A for o ot qm &
T A T Y AT ) g7 AT oOr
TT A7 &7 §, Frdrz wTRE, A
%7 a7 A Afer
Nobody will see me in my chamber.

SHRI C. H MOHAMED KOYA
(Manjeri); Mr. Speaker, Sir....

I will gee every
it to me,

MR. SPEAKER: We cannot take
up two at a time. W9 ¥ fqar & fx
T AT e ¥ wqrer s,
w, @ [T & e oamra A oo
AW | WO ¥ T gy ¥ waTar
gt & 2 & ¥, AfeT I amy ¥
W A A ¥ ofemmer ¥
BT 39 a7 &, wIT W A @ &,
wWH T fY g ok ?



